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CORAJYI : Hon'ble lIr. P.H. Trivedi 
Hon'ble ir. P.i. Joshi 

Vice Chairman 
Member 

 

16,7.'86 	This case was not shoi in the cause list to-day. Mr. 
R.J. Oza, the lea9ed Co*neel for the applicant is 

present. However,L1i8 reports that the case is fined 
today. At the same time he requests that when Hr. M.N. 
Udani, the learned Counsel for the respondeI is not 

present PMRR it is not possible to proceed the matter. 
Moreover, it is submitted by him that when the case is 
going to be adjourned, the interim relief should b 
continue4. His repest in this reg?d is considered 
and the case is adjcurfled to 6th August, 1986. In theX 
meantime, the respondent to file their reply. Interim 
relief order to continue till further order. 

(P.M. Trivedi) 
llember 	 Vice Chairman 
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	 CORM : (1) Hon'ble fir. P.H. Tivedi (Vice chairman ) 

(2) Hon'ble fir. P.M. Joshi ( Judicial member ) 

- 	 In view of the joint çirsis passed by the learned 

counsels for the parties the case is adjourned to 

29-9-1986. 

pjC 	 ( P.H. TRIVcI) 

v.C. 
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COPAM : HCN'BLE NP. P.H. TRIVEDI .. VICE CFAI7MAN 

HON'ELER. P. N. JOSI-TI .. JUDICIAL NFMPFR 

29.9. '86 

I,: 

Learned avoc&e fOr the responent files his reply 

with notice to the applicat. The learned avocate 

for the applicant applies for xmmmIlmaxi ameninq 

application to-5ay. The learned a3voc3te for t'e. 	/ fl, 
responc3erit has no objection for amen1ment. 	giEtry 

to carry out amenc1rnent. The case is aioui.ne  to 13th-

October, '86 for hearing. In the mentime, resronfento  

reply to the amende3 application if any and re-joiner 

by the applicant if any may be serve3 on respective 

oppositparties before 7th October, '86. 

(P.H. TRIVEDI) 
V.C. 

(P. N. JSH3 
J.M. 

30/9 pm; 
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OD RAM : HON'BLE MR. P.1-i. TRIVEDI .. VICE CHAIRMA 

HON 'BLE MR • P • M. JOSHI • - JUDICAL MENBER 

The learned advocate for the applicant Mre Uza is  
not available and the applicant reports that he has 

gone to the High Court. The case is adjourned to 
16th October, 186 for hearing. The learned advocate 
for the respondent Mr. Udani is present and is 
informed. 

R-t-" <- 

(P.H. TRIVEIX) 
V.C. 

(P. 
J. 

l3/lOpm; 
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COPAM : HON'E3LE Mi. P.H. TRIVEDI .. VICE CHAIRNN 

HON'BLE MR. P. N. JOSHI 	.. JUDICIAL NE1IR 

16/10/86 

Heard the learned advocate Mr. R.J. Oza for the 
applicant and Mr. Udani for the respondent. Learned 

advocate for the respondent has filed a reply regarding 

amendment to the application which is taken on record,. 

Judgment deferred until 14th November, 18 8. 

(P.H TRIVEDI) 
v.C. 

V 

17/lOpm; 



t)  T. Oza, Advocate for the applicant. 

N. Udani, Adv. for the repondents. 

er deferred as Hon'ble Vice-. 

The next date of pronouncement of 

ied on the otice Board, when he 
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CIAL MEMBER 

O.A.No. 94/86 

CORAM : I-lon'ble Mr. Birbelnath, Administrative Member, 

Hon'ble Mr. P.M. Joshi, Judicial Member. 


